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SHRI SHYAMNANDAN MISHRA :
Wedemanda full-fledged discussion. There
seems to be a big scandal behind it and we
should have some opportunity to clarify
the points.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, on a point of order, arising
out of what the Minister has said.

MR. SPEAKER : If you want to
something, why do you use the point of

say

order?

SHRI BHAGWAT JHA AZAD (Bhag-
alpur) : The Indian Airlines have made up
I thank the Minister for chang-
They are all wrong information

their mind.
ing that.
and even this statement will require further
clarification. How do they make these
plans before hand? They all go in for
American  737---—-- {Interruptions). The
Indian Airlines is trying to scuttlc the
Indian fleet in favour of Americans; we
protest against this..

MR. SPEAKER : If you want to discuss

it, you give notice; do not shout now.

SHRI JYOTIRMOY BOSU : Only the
other day serious corruption charges were
IAC officials in the
of the aircraft.

We

levelled against the
matter of the purchase

MR. SPEAKER : Order,
go to the next item.

please.

12.20 hrs.
MATTERS UNDER RULE 377

Bridge on River

(i) Re-Damaged
Chambal on Agra-Bombay N ational

highway.
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(1) REPORTED APPOINTMING, AFTER Ri-

TIRIMENT, OF VICTI Abvima B A
SAMSON ON THE DIRFCTORS BOaRD
oOF PuiLips (INDIA) 1IMITED

SHIR INDRAJT GUPTA (Alspore)
Sir, under rule 377,  would like to draw the
atteation of the House to a matter whith |
consider to be extremely senous, and that
13 the reported appomntment of Vice Admu
ral B A Samson, who has recently retired,
to the Irectors Board of Phiips India,
Limited Sir, as jyou know, no retired
Government Official van take up employ-
ment 1n the private sector Comerns nowa-
days without getting express approval of the
Government S0, [ assume that Govern-
ment have given him approval

The point arismg out of thisis that he was
a very higbly-placed defence offical He

was the Managing Director of the Maz- »



